uSLP 22590/ 2011

| TEM NO. 9 COURT NO. 2 SECTI ON XI
[ PART- HEARD]

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).22590/2011

(From the judgenent and order dated 12/07/2011 in CP No. 2209/ 2009
of The H GH COURT OF U.P AT LUCKNOW

Kl SHOR KUVAR & ORS. Petitioner(s)
VERSUS
PRADEEP SHUKLA & ORS. Respondent ( s)

(Wth appln(s) for intervention, inpleadnent, pernmission to file
addi ti onal docunments and prayer for interimrelief and office report)

WTH SLP(C) NO 27086 of 2011

(Wth appln.(s) for pernmission to file additional docunents and
exenption fromfiling OT and inpl eadment and prayer for interim
relief and office report)

SLP(C) No. 4130 of 2012

(Wth appln.(s) for Cdelay in filing SLP and c/delay in refiling SLP
and office report)

C.P. (O No.347/2010

(Wth appln.(s) for intervention and exenption fromfiling O and
perm ssion to file additional docunments and i npl eadnent)

C.P. (O No.3/2011 in SLP (C) No.20558/2009

C.P. (O No.8/2011 in SLP (C No.20774/2009 (For prel. hearing)
CP. (O No.29/2011 in SLP (C No.20774/2009 (For prel. hearing)
C.P. (O No.32/2011 in SLP (C) No.22114/2009 (For prel. hearing)
C.P. (O No.36/2011 in SLP (C) No.20558/2009 (For prel. hearing)
C.P. (O No.37/2011 in SLP (C) No. 32977/ 2009 (For prel. hearing)
C.P. (O No.73/2011 in SLP (C) No.20558/2009 (For prel. hearing)
CP. (O No0.92/2011 in SLP (C No.20558/2009 (For prel. Hearing)
(Wth appln.(s) for inpleadnent)

C.P. (O No.104/2011 in SLP (C) No.20558/2009 (For prel. hearing)
C.P. (O No.107/2011 in SLP (C No.22732/2009 (For prel. hearing)
C.P. (O No.283/2011 in SLP (C) No.20774/2009 (For prel. hearing)
C.P. (O No.349/2011 in SLP (C) No.20774/2009 (For prel. hearing)
C.P. (O No.350/2011 in SLP (C No.20774/2009 (For prel. hearing)
C.P. (O No.385/2011 in SLP (C No.22732/2009 (For prel. hearing)
SLP 22590/ 2011

Dat e: 02/02/2012 These Petitions were called on for hearing today.

CORAM : HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR, JUSTI CE J. CHELAMESWAR

I ndu Mal hotra, Sr. Adv.
Mahal akshm Pavani, AOR
G Balaji, Adv.

Kush Chaturvedi, Adv.
Chi namayee Chandra, Adv.
i Mukesh Kumar Singh, Adv.

For Petitioner(s)

255555

M. Dinesh Dwi vedi, Sr. Adv.
In CP Nos. 8, 29, M. Mikesh Verma, Adv.



283, 349, 350/ 11
in SLP(C)4130/ 12

In SLP 27086/ 11

In CP 32/11

In CP 385 & 107

In CP 37/11

In CP 92/11

In 1A 23/11 in
SLP 22590/ 11

For Respondent (s)

In SLP 22590/ 11

SLP 22590/ 2011

In SLP 22590/ 2011

In SLP 27086/ 2011

In C.P. 347/2010
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Yash Pal Dhingra, AOR
T. Mahipal, AOR
Di nesh Dwi vedi, Sr. Adv.
Mukesh Vernma, Adv.
Yash Pal Dhingra, AOR
K. L. Janjani, AOR
K. L. Janjani, AOR
Anu Gupta, ACR
Shree Pal Singh, AOR
Y. S. Lohit, Adv.
Sumant Bharadwaj, Adv.

Manoj Kumar, Adv.
M i dul a Ray Bharadwaj, AOR

Yash Pal Dhingra, AOR

Veera Kaul Singh, AOR
C. L. Sahu, ACR
S. K. Sabharwal , AOR

Shree Pal Singh, AOR

Ms. Niranjana Singh, AOR
M. K L Janjani, AOR

M. Satpal Singh, AOR

M'S Vi dhi International

M  Anj ani Kumar M shra, AOR

Ms. Sunita Sharma, AOR

M. Santosh Kumar Tripathi, AOR

UPON hearing counsel the Court nade the foll ow ng

respondents,

( Sheet al

ORDER

t he prayer made on behal f of

let the matters stand adjourned till
next Wednesday (8th February, 2012), and |let them
retain their position in the list.

Dhi ngr a)
COURT MASTER

t he

(Renuka Sadana)
COURT MASTER



